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WRIT PETITION (      CRL.      )  NO.       382       OF 2024  

(Under Article 32 of the Constitution of India)

AABAD HARSHAD PONDA           . . .  Petit ioner

Versus
UNION OF INDIA AND ORS ...  Respondents

OFFICE REPORT
The  Writ  Petit ion  above-mentioned  was  listed  before  this  Hon'ble  Cour t

on 21.02.2025, when the Cour t was pleased to pass the following  Order:-

“We  have  heard  the  pet i t ioner,  who  has  appeared  in  person  and  learned  A .S.G.  

appear ing for  the  respondent(s) / Union  of  India .

We  have  perused  the  prayers  sought  for  by  the  pet i t ioner  herein  and  fi nd  that  

essent ial ly  the  prayers  sought  by  the  pet i t ioner  are  in  the  realm of  creat ing  an awareness

about  safet y  and secur it y  of  women and girl  chi ld  in  India .  In  that  regard ,  the  direct ions  

for  impar t ing awareness  programmes in  educat ional  inst i tut ions have  been  sought .

Learned  A .S.G appear ing  for  Union  of  India  and  other  author i t ies  submit ted  that  

i f  some  t ime  is  granted  she  wi l l  place  on  record  the  exist ing  modules/syl labus  that  is  

being  taught  in  the  Schools  and/or  Col leges  insofar  as  the  concerns  expresses  by  the  

pet i t ioner herein are concerned .

L ist  on 08.04.2025.”

It is submitted that no fur ther documnet has been fi led, so far.

The  Writ  Petit ion  is  l isted  before  the  Hon'ble  Cour t  with  this  Offi ce

Repor t.

Dated this the 5th day of April ,  2025.     

sd/-
Assistant Registrar


